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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

Ex.Appeal No.70519/17

Arising out of O/A No.134/CE/APPL/LKO/2017 dated 28.04.2017 passed by
Commr. {Appeals) of Central Excise & Custom & 5.Tax, Meerut

M/s Sarjoo Sahkari Chinni Miils Ltd.
CGAPPELLANT(S)

VERSUS

Commi. of Central Excise & 5.7, Lucknow
RESPONDENT (3)

APPEARANCE

Written Submissions by the Appeliant (s)
Shri Pradeep Kumar Dubey,Supdt, (A.R.) for the Revenue

CORAM:

MRS. ARCHANA WADHWA, HON'BLE JUDICIAL MEMBER

DATE OF HEARING/DATE OF DECISION ;. 24. 11, 2017

(‘»'f\m&@ ORDER NO..SAN6B6 e

Per Mrs.Archana Wadhwa

" The appellants have filed the written submission with a request
to decide the appeal on merit and by following the earlier order of the
Tribunal in the same assesee’s case.

2. After hearing the Id.A.R. for the Revenue, I find that the issue
relates to availability of cenvat credit of duty paid on various iron and
steel items used in the assessee’s factory as structural or fabrication of
capital goods. 1 find that the Tribunal vide its Final Order No.70910-
70925/2017 dt, 05.09.2017 in the same assessee’s case, has held that
the said items are cenvatable, To the same effect is the another
decision of the Tribunal in the same assessee’s case vide Order

No.70144/2016 dated 08.04,2016.
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3. In view of the precedent decisions of the Tribunal, 1 set aside the

mpugned order and allow the appeal with consequential relief to the

appellant.
Dictated and pronounced in the open Court
Sd/-
{Archana Wadhawa)
Member(iudicia!}
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